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HIGH COURT.FOR THE STATE-OF TELANGANA
AT HYDERABAD

(SPeciii Original Jurisdiction)

MONDAY, THE THIRTIETH DAY OF DECEMBER.-'-.TWO,THOUSAND 
AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETI]I1ON NO: 33433 0F 2023

Between:

Sri. Boyenepally SriJavavardhan' S/o' Sri . B' SamDath Kumar' Aged' 33

vears. occ. eugn"#'fiff'ji"i'iol'r-ro--i+vn' street No' B' Ashoknagar'

tr!t"';ru'ii;r;l;;agida -500020 ..pE,'oNER
AND

'1 . State of Telangana, Represented by its Chief Secretary' Secretariat Building'

Lower Tank Bund.
2. The Telangana State Real Estate Regulatory Authoritv' Represented by its

secretary, crouno rioJi,'A-c'6;J;' Masdu Tank' oPP' PTI Building'

Hvderabad-500004.
3 Ui:F.H;i; 

"R; s/". Late P' Nagabhushanam' Aoed 70 vears' occ'

Business, nyo. c-r+, nJai N". it]?-ii, ttagar, Jubilee Hill;, Hyderabad,

o il?i1tn'?3?, Ram Projects !-im!!e-0,.!gn1e3fll* AY,HY-"l19prgro["it"J;il'- 's. "sriv;;;;ivini 
nejoav, having its R-egistered

Edd's;i s;i R;, M;;#,' 5|.i' t"'s;r co"tonv Road' Hvderabad' Telangana -

500045.
5. M/s. Vasavi Realtors LLP, Represented by its^ Desionated Partner Sri VUay

Ku m a r Y e rra m, e -z - di ftjo t s1[t1,h' iio-24 t'. F i rsi F I o o r N o rth E nd'

Anilathmaia Housing 
-S";;i6i,' 

no'ao t'lo' z' Banlara Hills' Hyderabad'

Telangana- 500034

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue any appropriate Writ' Order or direction' preferably a Writ in the

nature of certiorari calling for the records relating to the impugned order passed

by the 2nd Respondent daled' 23t1112023 in complaint No' 2 of 2020 in respect of

Petitioners property and quash the same as illegal' arbitrary' without jurisdiction

andviolativeofArticles14,2land300-AoftheConstitutionoflndiaandalsothe
provisions of Real Estate (Regulation and Development) Act' 2016' or in the



alternative direct the state to constitute the Regurar Appeflate Tribunar in terms of
orders passed by the Honoirrabre supreme court of rndia dated. 31t07t2023
passed in slp Nos. 9694-9695/2023 and transfer the matter thereupon to the
Regular Appellate Tribunal for disposal of appeal on merits.

lA NO: 1 OF 2024

Petition under section 1 51 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to pass
an order for listing of the writ petition No.33 43312023 arong with interrocutory
application No.3/3023 for passing necessary orders, in the interest of justice.

Counsel for the Petitioner: SRI G.KAMALAKAR FOR M/s p.KRISHNA
KEERTANA

counsel for the Respondent No.1: Gp FoR GENERAL ADMrNrsrRATloN
Counsel for the Respondent No.2: SRI G.S.PRASEN
Counsel for the Respondent No.S: SRI D.MADHAVA naO
Counsel for the Respondent Nos.3 & 4: __

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.33433 of 2o23

ORDER: eer the Hon'ble the Chef Justice ALok Aradhel

Mr. G.Kamalakar, learned counsel representing

Ms. P.Krishna Keertana, learned counsel for the petitioner

Mr. D.Madhava Rao, learned counsel for the

respondent No.5.

2. Learned counsel for the petitioner seeks leave of this

Court to withdraw the writ petition with the liberty to the

petitioner to pursue the remedy provided to him before the

Telangana State ReaI Estate Appellate Tribunal.

3. Accordingly, the writ petition is dismissed as

withdrawn in terms of the liberty as prayed for.
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Miscellaleous applications pending, if anl', shall

stand closed. However, there shall be no order as to costs.

SD/. T.JAYASREE
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1. One CC to SRI P.KRISHNAKEERTANA, Advocate IOPUCI2. Two CCs to GP FOR GENERAL ADMIN|STRAT|OI{, High bourt for the State
, of Telangana, at Hyderabad. [OUT]3. One CC to SRI G.S.pRASEN,-Advdcate tOpUCl4. One CC to SRI D.MADHAVA RAO, Advobate [O?UCI5. Two CD Copies
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t
HIGH COURT

DATED:30112t2O24

ORDER

WP.No.33433 ot 2023

DISMISSING THE WRIT PETITION
AS WITHDRAWN WITHOUT COSTS
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